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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY
CAMP : NAGPUR
DANO, 447/93

Shri Gangadhar Urkudaji Ganvir ese Applicant
v/S.
Union of India & Ors, ees Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Ms, Usha Savara

gggearance

Shri S.H.Iyer
Advocate
for the Applicant

Shri Ramesh Darda
Advocate
for the Respondents -

ORAL JUDGEMENT Dated: 7.9,1993
(PER: M.S.Deshpande, Vice Chairman)

Heard both the parties. Though we have
granted leave to amend because the application
was not intelligible and nothing was stated outanbs
in what manner the impugned orders are being h
challenged, the application has not been amended,
Shri Iyer, in the circumstances, seeks permission
t o withdraw the present application with permission
to file another on the same cause of action,
Permission granted to withdraw the present
application to file another on the same cause of

action, The application is disposed of,
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